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MR. DEPUTY CHAIRMAN: Now, you lay it.

SHRI P. BHATTACHARYA; Therefore, through you, Sir, I request the Government
that no decision should be taken in this regard before consulting with the various

representatives.

MR. DEPUTY CHAIRMAN: Okay. Now, Shrimati Renuka Chowdhury, not here.
Shri Rajeev Shukla, not here. Shri Shantaram Naik.

Demand for bringing in strict legislation on time-bound delivery of goods

and services and redressal of public grievances

SHRI SHANTARAM NAIK (Goa): Sir, a Bill entitled, 'The Right of Citizens for
Time-Bound Delivery of Goods and Services and Redressal of their Grievances Bill,
2011" was introduced in Lok Sabha on 20th December, 2011.

MR. DEPUTY CHAIRMAN: Okay. Please lay it.

SHRI SHANTARAM NAIK: It was referred to the Standing Committee on

Personnel, Public Grievances, Law and Justice on 13th January, 2012.
MR. DEPUTY CHAIRMAN: Now, you can lay it.
SHRI SHANTARAM NAIK: Sir, I have been waiting for this.
MR. DEPUTY CHAIRMAN: Do you want to read?
SHRI SHANTARAM NAIK: Yes, Sir.

MR. DEPUTY CHAIRMAN: Everybody is laying his or her Special Mention on
the Table. Then, why are you reading ?

SHRI SHANTARAM NAIK: Sir, I have waited for seven hours to read this.

MR. DEPUTY CHAIRMAN: I am also sitting here. I am also here for the seven

hours.

SHRI SHANTARAM NAIK: Okay, I am laying it. * It was referred to the Standing
Committee on Personnel, Public Grievances, Law and Justice on 13th January, 2012.
The Committee submitted its Report on 13th March, 2012 but the Bill has lapsed on

account of dissolution of the Lok Sabha.

The Bill contained provisions that citizens would get ration cards, land certificates,
caste certificates, income certificates, weekly or monthly ration, gas cylinders, etc., etc.,

as per the time fixed under the rules.

*Laid on the Table.
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The Bill provided that those officers, who do not provide the goods and services
as per the time-bound schedule would be liable to pay fine, which may extend to
% 50,000/-, and, in certain cases, there would be suspension and even removal from

service.

It would be the duty of every officer, Talathi, Tehsildar, Deputy Collector, Revenue
or Police Officer, efc., etc., to serve the public in accordance with the rules. The Bill
provided for setting up of 'facilitation counters' in every office to guide the public in

matters, including filling in the prescribed forms, etc.

There are a few States, which have enacted some legislations for the purpose
but there are no stringent provisions in them, and, hence, a Central Legislation is the

need of the hour.
The Bill should, therefore, be revived and re-introduced.

MR. DEPUTY CHAIRMAN: I appreciate it, but it is already 7.00 p.m. Everybody
wants to go. That is all. See, you have laid it means it is on record. There is no
difference between reading and laying. It is on record. It is there. It is part of the

record. Okay. Now, Chaudhary Munavver Saleem.

Demand for taking concrete steps for development

and protection of Urdu
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